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1262. i QI quR AT ¢ T
NEEHE 7 A TR AT FAT w4 fF
T AT qARFR A F ANAR
I3 &, %9 IO oAt g, afafy
oY do% 81 IHT & S TT HIT Foaas
et e g€ 8 7

$[NATIONAL LANGUAGE ADVISORY

COMMITTEE

1262. SHRI J. P. YADAV : Wwill
the Minister of HOME AFFAIRS
be pleased to state the composition
of the National Language Advisory
Committee, when was it constituted,
how many meetings of the Committee
have been held and what progress
hasso far been made inthis connection ?]

TREW WA | e S (s famn
W YAA) U AT AR qrfr
TiRs FrE gufe af § 1 a7g F=hT
fg=r afufy g, foeeh segem gam &0
£ @ ofufs & g=l & A9 gwq
faazor I 3 frou & ag afafe s fagrax,
1967 ¥ feq g€ €Y | S8 9T g% i
5% gE & |

wiafe gra fed @ wer-mer fooiw
TAT IAIT F¥ TS FILATE 7 OF faaworll
g & |

. farzor 11

[ RAJYA SABHA ]

to Questions 4638

foraww 1

(1) =N fezr i, war J=f—
E

(2) =i wroh 3, 9o e~
St

(3) = gzra=rra T=gor, T8 WA
g3 |

(4) #r Bwpor ¥w, foem wAf—
Gt I

(5) =t F o % o ag, guAT T FHITA
Fft—age |

(8) = Yo Mg ¥, fafy
FA—aTeT | e

(7) = ww oo fag, @9g 9eed—
T |

(8) ’Sﬁ'@o@oiﬁr,mm—
T |

(9) ¥ Mfax 3w, dug gaea—
S

(10) =i T ref, §9E qEEH——
g3 |

(11) =t SamiFcfer, dag aaea—
|

(12) =i arg arf, dwg FEEHT—
T |

(13) = wwrardr fag feasy, wea

TFT F T gaEHIT—
geeg-afeg |

L fey gargre #) fa § fid ™ qumal arafag e am‘far farerr fafy,

Y Frfad & & foT F1iars a0 oy
1Ry, 91 7% FAFAT F q1 T
Flomrgal o gt agFE & @iy
faare-fmar frar st =ifgg

AT IO I HATAT H
FATE A o1 A, wqar 7

W R

tTransferred from the 19th December, 1968,
t[ ] English translation,
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2. fedy wargEe & swemear ¥ g, fov,
fafe qar g=ar 7 wmRT qAEE ¥
qaa afee @y oF gaean afafa ofea
Y STT |

@

fedt & gar, fawm qar &% F 9
FAFTST & AT gF FO0AT TAWT F
qrfead Tl AIFTIEI & greed § A
TTHETT & qulY HaAreat AR faamt @y
el TATEHIT & qUwY F<AT AU |

fadt forggmr et = wfe Ao Y 7 fom
TE HATA q gEE W STEi &
wraeg # faarefamy #37 & g wf-
wew ufwa oot afaql £t 0F Jo5 gO0C
ms'asrmﬁfwﬁm‘rm EGCHIS IR
fog s

-

5. Terwmar swfafaan 1963 AT 5(2)
T AT AT AT AR

=)

. THo T o q¥o T aF FIAT &l 1318 & fog
wfFaTd &9 & sawE  qTRE-IRE! w1
fe=dt § w19 |

N

(=) & wTeral § 78 Fgr AT Fge R
i 99 gEAT A F YO FAR
graf fgh qor sy § arg-any
9 |

(@) sr:gom & ger g qmrae 98-
fed ager wafeg A ord SR A
Foifed gOF 1R |

() Sa guATgdard s aran
T AuY AT W 7 Q70 F3

8. T fareror ARaT & oredlw = qran feed
FHEY F 1T F AU gedqs dFe@
20 FfFad Q999 ar maad
AT HATHT & UF a3 AfUFIO F

T oFAmal & g ¥ ddfug daw
gfeat #t uw gwag afgfy afsy
F o AR TR H 3w afufy
¥ few 9w, 9§ S gur
TF 7 q fawm & sfafafy arfag
feg @ &)

ARG @R A9 §=99El #6ix
faamii &1 eqt g9 fAow FY et
snfag frar mm g

fedr fueror ot 7 wfy a9 7
¥ fau srqaifan Sumat & aegeg &
srRw sy R T §

ol

™ gy ¥ fafg dameg & qong
q faa fFar T @r g

@ fom & Fieaae & fau fafg
HATHT FILATE FT @I 8 |

AT T T HATTA T ) FA7A971 ]
faarii #1 =@ gy § aagw
ar&r FXfed € o

7z favm wratfag fear @ g0 &1

FYEEAT 0gT fEar I 2@

i@ &R F gas "waey/faamr
¥ ggcr oifad Sud Gwed F uw
afirs afasrd #1 7 Fmarfwr
afdr g & o ”
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- Y srel =nfew o) ag wfuwrd ww
. w4 afga F e wTEr 1 96 afmrd
- Fr fgrd & grary ¥ gaw-gaw qT 914
fod 7 swafas sRwl ¥ wrataad
#t ghafrerd 3 A A 1 Qg |

9. fgdl Fqa AR favrm amdw FFHE @7 1968-69 &F Nua FrataEq
g FAw & fAu @y s F foq faren, fafa, @@ar 7 sa=o
o A A afa A F# F g AT @ adr g WA ¥ fawa miEwA
qifig gw@Td dFes & Fataar F 0 JaTC wC fag §
foa wrdsa dme frar oo &te @ o
Fratfaa fFar a1 | :

10. a2l & fgd) F e & geafrag A/Tr8T 3@ AET A ooifaw w9 2 F faw
nfﬁmaﬁa%wm% FTATA nﬁwea gfva = gsagar §
fat @t | : qe-fasmiia gfefs N & do%

g%#!leaaaaﬁtgqﬁrm%

FgFET & fag forear g qav

Wl giesfas  gwew ofkes

N . o U AFWD FIETE N )

- 5 g !

+[THE MINISTER OF STATE IN THE (3) Shri Y. B, Chavan, Home Min'"
MINISTRY OF HOME S AFFA;‘RS ster— Member.
(SHRI VIDYA CHARAN SHUKLA) : . . .
There is no National Language Advi- (4) Shri  Triguna Sen, Education
sory Committee. There is, however, Minister—Member.
a Central Hindi Committee of which : ..
Prime Minister is the Chairman. Com- ) E{m K. K. Shah, I. &B. Minister

e . oad . Member.
position of the Committee is indicated
in the attached statement I. The Com- (6) Shri P, Govinda Menon, Law
mittee was constituted orfx the Sttcl1 Septem- Minister—Member

967. It h hel th
E:éétir}gs,7 as so far Ae ree (7) Shri Ganga Sharan, M.P.—
Member.

A statement II showing important
decisions of the Committee and action (8) Shri M.S. Murti, M.P.—Member.

taken thereon is attached. i
(9) Seth Govind Das, M.P.—Member.

STATEMENT 1 - 10) Sthn lf;r:kaSh Vir Shastri, M.P.—

(1) Smt.Indira Gandhi, Prime Minister (11) Shri  Umashankar  Dikshit,
—Chairman, M.P.—Member.

(2) Shri Morarji Desai, Dy. Prim, (12) Shri Nath Pai, M.P.—Member.

Minister—Member. (13) Shei R. D. Sinka Dinkar, Hindi
. . viser to the overnment o
[ 1English translation, India—Member-Secretary.
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te Questions 4644

STATEMENT II

1. Steps should be taken to implement the
suggestions contained in the Hindi Ad-
viser’s report, and difficulties in their
implementation should be discussed
with the Hindi Advisor.

2. A co-ordination Committee of the Joint
Secretaries in the Ministries of Home
Affairs, Education, Law and Information
and Broadcasting te constituted under
the chairmanship of the Hindi Adviser.

3. All the Ministries and Departments of
the Government of India should consult
the Hindi Adviser in regard to all the
schemes pertaining to the propagation,
development and progres.ive use of
Hindi for Official work of the Union.

4. The Cabinet Secretary should call a
meeting of all the Secretaries to discuss
the measures suggested by the Home
Ministry for acceleratingthe pace ofthe
Hindi Teaching Scheme and accordingly
fresh instructions be issued to the De-
partments. .

5. Section 5(2) of the OfficiallLanguages Act,
1963 should be enforced imme diately.

6. The production of ‘ext-books in Hindi
which are essentially required for tea-
ching Law upto the L.L.B. standard
should be taken up first.

7. (a) All the Ministries should be asked
to send their publicity material to the
Press Information Bureau in Hindi and
English simultaneously.

(b) The morning and evening main
Hindi News bulletins should be broad-
cast first and English bulletins later.

(¢) The Press Information Bureau
should issue all publicity material in
both the languages, i.e. Hindi & Eng-
lish.

8. The responsibility for releasing 209
of the employees in each Ministry for
attending the Hindi classes conducted
under the Hindi Teaching Scheme
should be entrusted to a senior officer
of each Ministry and that such officer
should be of the status ofa Joint Secre-
tary. The same officer should be entrusted
with the responsibility for ensuring the
implementation of the administrative
instructions issued from time to time
regarding use of Hindi.

4—59 R.S./68

Action has already been taken or is
in ptogress in the concerned Mini-
stries, namely, Education. Law,
Informaticn and Boradcasting and
Home Affairs.

A Co-ordination Committee of Joint
Secretaries dealing with Hindi in
these Ministries has been caonsti-
tuted. Recently representatives of
the Ministry of External Affairs,
Railway Board and P&T Dcpart-
ment have been nominated on
the Committee.

This has been brought to the notice of
all the Ministeries and Departments
of the Government of India.

Instructions containing the approved
measures for accelerating the pace of
Hindi Teaching Scheme have been
issued.

This is under consideration in com~
sultation with the Ministry of Law,

Ministry of Law are taking steps to
implement this decision.

Ministry of Information & Broad-
casting has issued instructions to
all the Ministries/Departments in
this regard. The decision has been
implemented.

These two news bulletins are being relay-

ed by all the stations of A.LLR. This is
being done to the extent possible.

A senior officer of the rank of Joint
Secretary/officer of equivalent rank
has been given these responsibili-
ties in each Ministry/Department of
Government of India.

IS
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9. For implementation of the Government
Resolution
programmes should be prepared and
implemented for accelerating the spread
and development of Hindi and its pro-

[ RAJYA SABHA ]

adopted by Parliament

to @ matter of nrgent 4646

public importance

Detailed programmes have been pre-
pared by the Ministries of Educa-
tion, Law, Information and Broad-
casting and Home Affairs for impie-
mentation during the year 1968-69.

gressive use for the various official purpo-

ses of the Union.

10. The scheme of propagation of Hindi
abroad should be translated into action
in consultation with the Cabinet Secre-

tary.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

ALLEGED DISCRIMINATION AGAINST THE

PeoOPLE OF KERALA IN THE MATTER OF

ISSUING POSSESSION LICENCES FOR WIRELESS
TRANSMITTERS

SHRI K. P. SUBRAMANIA MENON
(KERALA) : Sir, I call the attention of the
Minister of Parlimentary Affairs and
Communications to the recent circular
addressed by the Director-General Posts
and Telegraphs, New Delhi, to all Heads
of Circles with regard to the issue of
possession licences for wireless transmitters
and the alleged discrimination against the
people of Kerala thereby denying to the
people of Kerala the same rigits enjoyed
by those in other States.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI I. K. GUJRAL) :
Mr, Chairman, Sir, it had been observed
that different procedureswere being ado-
pted by the P and T authorities in the dif-
ferent States for verifying the suitability
of persons applying for issue of possession
licences for wireless transmitters.

The matter was therefore examined and
instructions were issued to the Heads of
Circles to have a verification made through
district authorities. As in the State of
Kerala, the Chief Minister had written

A meeting of the Inter-departmental
Committee for finalising the scheme
was held under the chairmanship
of the Cabinet Secretary. Necessary
action is being taken by the Minis-
try of Education and the Indian
Council of Cultural Relations for

+ implementing the decisions taken
at the meeting. ]

to the Home Minister earlier expressing
his dissatisfaction with the criteria for
verification of characcer and antecedents
of candidates for Central Government
employmeant and it had been found neces-
sary to make some other arrangements for
verification of characier and antecedents
of the candidates in the State of Kerala,
it was thought that in this case also similar
arrangements may be made till the issue
is decided with the Kerala Government.
The idea is only to verify the suitability
of persons applying for licence for posses-
sion of wireless transmitters before a
licence for the purpose is granted to them.
There has, thus, been no discrimination
against the people of Kerala in any manner.

SHRI K. P. SUBRAMANIA MENON:
Sir, this matter of discrimination against
Kerala people is practised in all respec:s
In the case of police verification whereas
in all other States it is the district authori-
ties who conduct the police verification
in the case of Kerala the Home Ministry
is to specially conduct the verification,
Similarly in regard to wireless licences
also the same thing is being repeated.
It would seem from the whole thing that
the Kerala people are being denied the
same status and the same rights as the
people of other parts of India on politicaj
grounds.

SHRIM.RUTHNASWAMY (Madras):
Special treatment,

SHRIMATI YASHODA REDDY
(Andhra Pradesh) Extra special,



